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VERSUS
STATEOFUP.&ORS. ... RESPONDENT(s)
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2. COPY OF THE REPORT DT. 06.06.2023

ANNEXED HEREWITH AS ANNEXURE A-1




109
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELIHI
EXECUTION APPLICATION NO. 37 OF 2024
IN

ORIGINAL APPLICATION NO. 162 OF 2024

IN THE MATTER OF:

MOHIT RAWAL e APPLICANT(S)
VERSUS

STATE OF UTTAR PRADESH & ORS. ............... RESPONDENT

RESPONSE ON BEHALF OF CHIEF VETERINARY OFFICER,

SHAMLI. IN COMPLIANCE OF THE ORDER DATED 07.02.2025

PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL., NEW

- Y

DELHI CIAT

Veterinary Officer, Shamli, , do hereby solemnly affirm and state on oath as
NOTARY
under:

1. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case&:&c‘ﬁq&bmpetcm and authorized to swear the
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2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been conccaled therefrom.

L. BACKGROUND OF THE MATTER

3. That in the present matter, the applicant has raised the grievance against
illegal establishment of Layer Poultry Farm by M/s Malik Agro Overseas.

Vill. Myan Kasba, Tehsil Unn, Shamli not in compliance with the siting

criteria mentioned in the guidelines for establishment of layer poultry farm. -+~

4. That the above captioned matter was last listed for hearing on 07.02.2025

wherein the Hon’ble Tribunal, directed the Deponent to file their
- ot p
g‘\\‘o s . .

reply/response.

5. That pursuant to the aforementioned directions dt. 07.02.2025 issued by

the Hon’ble Tribunal, the presepp&,\qfﬁdavit is filed to place on record its

NOTH

response as under.

II.  PROPOSAL FOR ESTABLISHMENT FOR POULTRY FARM

BY THE PROJECT PROPONENT NCTARY

6. That in reference to the establishment of the poultry farm by M/S Malik

Overseas, it is submitted that the Animal Husbandry Department,

' dep
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U.P, in order to promote industrial investment and cmployment in the

state, organized the "Invest in U.P." event in 2023. That under the Poultry

Development Policy 2022, M/S Malik Agro Overscas proposed to establish

a poultry farm (layer farm for egg production) in the agricultural arca of

Shamli district. The proposal was placed before the district-level

committee, comprising of the Poultry Program Officer and the
g}

il

T _ap

Deponent. nCT

III. REPORT OF THE DISTRICT LEVEL COMMITTEE

That the District Level Committee found the proposed siting criteria

suitable for the establishment of the poultry farm as per as per its report dt.

o X%
OTARE

06.06.2023. i

A Copy of the report dt. 06.06.2023 has been annexed herewith as

ANNEXURE A-1. MOTARY

8. That in furtherance of the same, the committee forwarded its

1]
recommendation to the Director, Animal Husbandry Department, U.P.

Government, Lucknow. NOTARY :

IV. ISSUANCE OF LETTER OF COMFORT

That as per the District Level Committee's examination in its report dt.

06.06.2023 and finding the proposal of the Project Proponent, the Director,

O’Y A/Qigja 1usbandry Department, U.p Government, issued a Letter of

T ap
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Comfort to M/S Malik Agro Overseas on 30.06.2023, for establishing the
poultry farm.
A Copy of the letter of comfort dt. 30.06.2023 has bcen anncxed herewith

as ANNEXURE A-2.

10.However, when M/S Malik Agro Overseas started the work for establishing
the poultry farm and applied for bank loans, certain local individuals and
the applicants started complaining against the establishment of the poultry

farm and filed the present original application. | -+~ 37 -

11.That this Hon’ble Tribunal vide order dt. 20.02.2024 disposed of the

Original Application in the present matter. That the relevant portion of the
order has been reproduced herein for ready reference: ;. ~TARY

"....3. The original application was disposed of by directing the Member

Secretary, Uttar Pradesh Pollution Control Board (UPPCB) to consider
. TARY
the grievance of the applicant and do the needful.
4.Submission of the applicant is that in compliance of the order of the
. : TARY A
Tribunal, no action has been taken by the UPPCB,

5.Mr. Pradeep Misra, Advocate accepts notice on behalf of UPPCB and

hat in pursuance to the order of the Tribunal, UPPCB has already

rder dated 02.04.2024 under Section 31(A) of Air (Prevention

ap
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and Control of Pollution biti

) ) Act, 1981 prohibiting the project proponent from
roceedi 4 /] ] ]
proceedings further with the project. He is permitted to file the'reply in the
form of an affidavit disclosing the action taken in pursuance to the order

of the Tribunal within six weeks. " NMOTARY

V. INSPECTION BY UPPCB ON 20.02.2024

12.That in compliance with the aforementioned Hon'ble Tribunal's order dt.
20.02.2024, the Regional Officer, U.P. Pollution Control Board,
Muzaffarnagar, along with the laboratory assistant and Junior Rescarch
IFellow, conducted an inspection of- the proposed poultry farm site on

16.03.2024, along with the complainant. NCTARY

VI. 1SSUANCE OF CLOSURE ORDER DT. 02.04.2024

13.That based on the inspection report of the Regional Office, Pollution
Control Board, the Chief Environment Ofticer, C-3, U.P, Pollution Control
Board, vide its letter dated 02.04.2024 issued a closure order with resp.ecl
to the Khasra No. 84M and Khata No. 93 and directed it not to carry put
any further constructions.

A Copy of the Closure Order dt. 02.04.2024 has been annexed herewith as
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14.That pursuant to the same the applicant has filed an Execution application

in the present matter. That vide the said Execution Application, the
applicant has submitted a grievance that while passing the aforementioned

closure order dt. 02.04.2024, the UPPCB has not taken in consideration the

additional Khasra No.’s i.c. 93, 85, 87 and 89
’ " NOTARY

VII. INSPECTION BY UPPCB ON 25.09.2024

15.That in reference to the above, the UPPCB, Muzaffarnagar carried out the
inspection of the above mentioned Khasras along with the complainant on
25.09.2024. However, during the said inspection, no construction was
found carried out on the above mentioned additional Khasra No.’s.
However, the proposed additional Khasra no.’s. were found to be In
violation of the siting criteria guidelines issued by CPCB for poultry layer

e Q 1 o A\,
farm construction. NOT ARY

VIII. ISSUANCE OF CLOSURE ORDER DT. 22.10.2024 A

16.That further on recommendation of the Regional Officer, UPPCB,
Muzaffarnagar? H.O. UPPCB, Lucknow issued the closure order c;ated
22.10.2024 including the additional Khasra nos. 93, 85, 87, 89 along with
the additional Khasra no.s mentioned in the earlier closure order. Further,

prohibiting any type of construction of poultry layer farm any piece of
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A Copy of the closure order dt. 22.10.2024 has been annexed herewith as

ANNEXURE A4, .

I7.That the deponent is duty bound to fulfil the obligation which are assigned

under the law and directions passed by this Hon’ble Tribunal. The

Deponent is fully committed 1o ensure strict adherence to the orders of this
Hon’ble Tribunal and undertakes to faithfully comply with any further

directions or instructions that may be issued by this Hon’ble Tribunal,

without demur or dclay.

I8.Hence, the present responsc is being submitted for the kind perusal of this

D
I

'
’ Tyo1 v TS AN/ (> v . O ) o Pyl oo UV A
fon’ble Tribunal, It is prayed that the same be taken on record. RN

DEI’O%EN@

I 9y R o)
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)

£0F DEPONENE

1

QL SIENY
VERIFICATION

Verified at ‘ML on this S %day ol May, 2025, that the

contents of the above

affidavit from paragraphs 1 to 18 are belicved to be
true and correct to the best of my knowledge and belief. No part of it is

: . . ICTARY
false and nothing material has been concealed therefrom, | ‘
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Date : 30/06/2023
LETTER OF Co
rprenuar :Malik Agro Overseas HEORT

t i " istrict : i ;
0 establish one unit (60000 Birds) of Commercial L:;teril;?rr:" A raton 81, No. 256 Bt#6:2024

at Gram -kala maj
Jra Block -unn Tahsil unn Distri
- Istrict - Shamli
Uttar Pradesh Govt. has accepted your proposal e

after visit of the site by P i
pou'h,-y Devotoe 3;3 OIEQ‘:(?:ZCVO S:hamlr. and provisions made by you at farm site found suitable under U.P
y - This Letter of Comfort is being issued subject to the compliance of the

Gazette Notification of D :
Husbandry & Dairi epartment of Animal Husbandry & Dairyin i i ies. Ani
ry & Dairing, Govt. India, New Delhi No CG-DLr-)l’E-1 oszogs_gzhl‘gégigsggtg; ';'?'%eeﬁfﬁsfy"g?fs'

Instructions
1. Please‘ensure to follow the guidelines of CPCB for establishment of poultry farm.
2. The unit shall ensure the required land and other provisions.

3. Please ensur i i ; S
time. e to follow Biosecurity measures and any suggestion/direction announced by UP Govt./GO1 time to

4. Kindly make provision of disposal of dead birds in disposal pits.
With warm regards and best wishes.

/
(Dr. Indramani)
Director, - _
Administration & Development
Copy to the following for kind information and necessary action:-
1. Senior Manager, concerning financing bank
2. Chief Veterinary Officer. to ensure required land, compliance of Biosecurity & CPCB guidelines for

establishment of poultry unit

o
(Dr. Indramani)
Director,
Administration & Development

Note: Issued under U.P. Govt, GO, No. 2254/-2-2022-1(45)/2012 0 0-()00-1659381 dated 7th
November 2012

f Animal Husbandry Gokarannath Road, Badshah Bagh, Lucknow 276007

e i irectorate o
Administration & Development Direc 2740482, 2740238, 2741991 2741992, Fax-0522-2740202,

Toll Free No 1800 180 5141 Phone Np.0522
2740832

Email-uppoultrypolicy2013 @yahoo.com website-http://animalhusb.upsdc.gov.in
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1- “In this original application, the Applicant has raised the grievance against establishment of layer poultry

farm by Respondent No. 15, in the name of Malik Agro Overseas, in the close proximity of residential
areas of Kalamajra and Miyan Kasba Villages, District Shamli, Uttar Pradesh.

2- The Applicant has alleged that the said project proponent had illegally availed approval and there is a

lack of prior Environmental Clearance (EC) and violation of conditions stipulated by Respondent No. 14
in the process of establishment of layer poultry farm.

3_ The OA raises substantial issue relating to compliance of environmental norms. Having regard to the
nature of grievance raised in the OA, we are of the opinion that the issue needs to be first looked into by
the Member Secretary, State Pollution Control Board who will ascertain the correct factual position after
obtaining the status from the spot and also the status of various environmental clearances which are 2

required by the project proponent and, if any, violation is found will take appropriate action in
accordance with law.

4- Hence, we dispose of the OA directing the Member Secretary, SPCB to do the needful in terms of the
above in accordance with law expeditious----"
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